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it branches off to Kolhapw·. I would 
say that the line would be remunera-
tive and convenient to the public only 
when it i'3 extended from Miraj to 
Bangalore via HublL A direct broad 
iauge link from Bangalore to Poona 
will provide uninterrupted communi-
cation both for traffic and passengers 
from north to the south. This must be 
remembered. 
16 hl'8. 

Again, I have alreaci7 pointed out, 
the conversion of metre gauge from 
Bangalore to Guntakal will give un-
interrupted communication from Ban-
galore right up to Delhi. These are 
the point.., which I must submit and I 
must say that you must have a relU-
lar programme-does not matter if it 
takes 10 years, 20 years or 50 years--
for conversion of metre gauge to 
broad gauge throughout the country. 
16.61 hrs. 

MOTION RE AGITATION FOR 
SEPARATE STATE OF TELBN-

GANA-contd. 
MR. CHAIRMAN: The House will 

now take up further consideration of 
the following motion moved by Shri 
Kanwar Lal Gupta on the 18th Aug-
ust. 1969 nameJr_ 

"That this House takes serious 
note of the agitatiol'l for separate 
State of Telengana and urges up-
on the Government te take necel-
sary steps." 
Time allotted was 4 hours and 311 

minutes; time already taken is 3 hours 
and we have got 1 hour and 30 minu-
tes left now. 

SHRI S. KANDAPPAN (Mettur): 
I think. the Minister is sent for: so, 
let us continue with the Railway De-
mands til! the Minister arrives here. 
I think. he will arrive in good time. 

MR. CHAffiMAN: We are not con 
cerned with whether the Minister is 
here or not. We must carryon with 
it. 

SHRI 3. KANDAPPAN: He must be 
there tn reply. Telengana i'3 such an 

(M) 

important affair and Imw can we 
carryon the discussion without the 
Minister being there? 

SHRI RANDmR SINGH (Rohtak): 
The Home Minister is there, Sir, 
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16,13 hrs, 
[SHRJ GADILINGANA GOWD in the 
Chair] 
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1937 (Ai) LS--12. 
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m<rn ~ ~~ ~ llTt I <it ~m "'~r 
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~ it m~ if 'liT« f .. 1fT 0fTll I 

SHRI BAKAR ALI MIRZA 
(Secunderabad): We are grateful to 
the Speaker to bring this Telengana 
issue down to earth from the" time 
orbit in which our Minister for Parlia-
mentm'Y Affairs had put it. After 4 
months we are getting this opportu-
mty and I am grateful. r thing it is 
common ground that the 
grievances accumulated during the 
course of 12-13 years of mismanage-
ment, injustice and all that are 
genuine. I do not think the Horne 
Minister will deny this. 

I concede that some of us have not 
protested in time. Neither the Minis-
ters from Telengana nor the Members 
of the Legislative Assembly or Mem-
bers of Parliament have taken this 
matter seriously before this. I admit 
this. But at the same time I am proud 
that the student community have 
really taken up this matter and gone 
to the root of the matter and have 
unfurled the flag of revolt against 
these injustices and what have you 
done for that? While so many Minis-
ters visited Hyderabad-the Prime 
Minister and the Home Minister-it 
never occurred to them to call these 
young people and ask them 'What is 
wrong with you? What are you 
worrying about? Why are you not 
going to schools and colleges? Why 
are you wasting your time?' Only 
they listened to the whisperings of the 
Chief Minister of the State. Then the 
8 point programme was announced. 
Only after the plan was announced. 
som~ of the leaders at the Praja 
Samiti were called for a dialogue. I 
hope the Home Minister wi~1 also c.on-
"cede that this movement IS not Just 
by a few urchins or some frustrated 
politicians and all that. There is this 
genuine mass 9UPJ)Ort for this move-
ment. Our Horne Minister is an old 
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lShri Bakar Ali Mirza.] 
freedom fighter. He has seen many 
battles. Can he bring to his mind 
any time, any period In the history 
of the Freedom MOvement when the 
boycott 01 s.chools and colleges has 
been so complete that for 6--8 months 
not a singie school, not a single 
college, not a single University has 
been functioning in the whole of 
Telangana areas? I cannot think of 
anything of that having happened. 
mstead of that people go round and 
say that the movement has no mass 
basis. How is this problem being 
dealt with? At first it was dealt with 
as a law and order question. Police 
method and method of terror were 
utilised. Firings were resorted to. I 
do not know the number of firings. 
The other day, Dr. Melkote gave the 
number of firings that took place. 
Even them, is it not the duty of the 
Government to satisfy the people that 
the firing was justified? There was a 
demand for a judicial inquiry or a 
magesterial inquiry. What happened? 
The Collector of Hyderabad was asked 
!o make the inquiry. He submitted 
a:.r:eport which was never published. 
Bec!!Use of adverse remarks it Wa! 
kept in the drak and the gentleman 
was transferred. They .i:an say it is 
just a coincidence that the Collector 
has been transferred after the sub-
mission of the report. On this theory 
when a bulJet touches a man's body 
he can also say it is an accident that 
the man died before the bullet struck 
him. This approach will not satisfy 
the people. 

Another is the Preventive Detention 
Act. When Rajaji brought this Bill 
before this House I said that this '~as 
a measure whiCh was putting a dark 
stain On our statute-book. At that 
time we were told that this was an 
emergency- measure, it is only a tem-
porary thing and so on. It .has now 
become a normal instrument of work-
ing law and order. When you have 
preventive detention, you are not 
elving him his right for trial and you 
dOn't even a.ecede to his request to 
get transferred from one jail to an-

(M) 

other. Representations are made by 
MPs and other.> that they should be 
transferred from say, Rajahmundry to 
some other jail. It is a just and 
reasonable request but it is not acced-
eli to. A sort of vindictiveness is 
there and these persons are still rott-
ing in the same jail. 

I nOw come to the solution. At one 
time the Home Minister concedea 
that there should be a political solu-
tion to the problem. What is that·~ 
The other day in the Rajya Sabha 
he asked what is the political solu-
tion. They have said they have set 
up various committees Wanchoo com-
mittee, Bhargava committee and other 
committee~. 

AN HON. MEMBER: 8 Committee,_ 

SlIRI BAKAR ALI MIRZA: These 
.oommittees are not going to solve the 
problem. It will create only rnore 
dissatisfaction. The administrative 
machinery has functioned in a way 
which led to the dL<satisfaction or 
services. How can you set up another 
administrative machinery with th' 
same personnel. with the same Chie1 
Minister. and without sta1utOl'y safe-
guards and expect better results~ 
This way of dealing with the pro-
blem will lead us nowhere. Thi, 
case is a serious '3urgical case and 
they want to deal with it by homO{'-
opathic treatment. This is not at all 
going to lead to any fruitful results. 

The basis of the movement depends 
upon the separatist demand; right 
Dr wrong, the people, numbering 1 ~ 
crores felt that they should have a 
separate Telengana. It is our duty tt) 
listen to what they have got to say. 
Is it not? We should not try to crush 
their demand or brush it aside and 
announce -a dictum from the Centre 
saying, ther~ should be no Telengana; 
we are afraid this will lead .to djs-
integration of the country aDd 90 on 
and '30 forth. Pronouncements _ like 
that are not the way of solving . thHt 
problem politically. How can di8-
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integration of States lead to disinte-
gration of the country? We have 
been forming one State after another 
not only on the basis of language, 
but also of community, caste and tri-
be. How can you say this in respect 
of one set of people who have none 
of these reasons, disintegrating rea-
sons, aeking for a separate State? 
How can you say that it is a disinteg-
rating force? I would like to draw 
the attention of the Home Minister to 
this point. We have fOI·med big lin-
guistic States. What have we achie-
ved? We have created a strong feel-
ing of linguism. They are not com-
p;etely integrated and inter:wined a" 
dtizen~ of one great country. Some-
limes th ~y are set one against th. 
::>ther and so on. At any rate they 
ran easily be split up and there is 
nothin g ce'menting them except Eng-
lish and the army. 

This is a very serious matter. Take 
a country like Canada. It is not a 
backward area. I mention this 
becall'.e the backward area argument 
has also been brought in ~ a counter 
the demand for Telengana. It is said 
thaI. Rayalaseema is much more back-
ward and yet there is no demand for 
,eparation from the State there. 
Canada has an afluent society. We 
all know there is a demand for "epara-
tion there. We also know that just 
a speech of De Gaulle about the lin-
guistic demand there led to his being 
declared ~son.a non grata. Can you 
eonceive of a similar thing happening 
in India? What are yoU doing to 
l)ring the country together complete-
J y ".0 that there is a feeling of one-
ness all over the country? I am sorry 
we. are neglecting this '"ctor. 

Take another case. There was a 
demand in Madras for separation. 
that is moving away from the coun-
try and fonning another ·State. There 
is anotbe!' form of separati'ln. If you 
d4 not allow people to come in lind 
WMt\ the people already there want 
to throw them out. that a1l;o iB a form 
of aepllHtion from the mainland. 

What else is the Shiv Sena? It jj; 
nothing but another separatist force· 

1 warn Government that if the 
problem 01 Telengana is not "olved 
within one 01' two years, a similar 
move.nen: will make its appearance 
in Andhra Pradesh. I hope 1 will be 
here in 1972 to see this warning come 
true if step'. are not taken betimes to 
solve the problem. But I give this 
w;:,rning. 

This is a very .eriou. question. If 
you have smaller States you have an 
advantage. There will be greater 
dependence- on the Centre. There is 
greater mobility, there is not that 
feeling of separatenc'3S, because if 
there were two or three Marathi-
speaking States, there would have 
been no Shiv Sena and there may 
not be any Bhim Sena in the Hindi-
speaking areas. 

Therefore. I plead with the Home 
Minister to .once again consider thi' 
question of smaller States. W (! are 
having so many committees and 
commissions. Why no: have a 
commiSSion to examine this? 
After all. it is a question which dealS. 
with the whole country. Are you 
afraid of a demand for Vidarbha or a 
demand in My.;ore for a split-up? 
What is the harm? In the US. they 
have 52 States. What is the harm if 
a country like ours with a much 
larger population has more States. I 
would plead with the Home Minister 
to examine this question very sert-
ously. . 

What is the state of Centre-State 
relations today? It is nothing aut 
tryinJ! to crab more and more from 
the Centre. There i9 a feeling of 
conftict 'between State and Centre. 
There Is not that feeling of Ullity. of 
one-ness that should be there in a 
bi~ country like our •. 

Thore'" ..... I conelude by 181in, 
that Ant it is necessary to create' ibe 
rilht atmosphere by re1easina all fM 
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prisoners so that conditiOll'.> condu-
cive to starting a dialogue are creat-
ed. The administrative machinery 
there today has failed. There must 
be a change. I do not say that there 
should be imposition of President's 
rule or that there should be a Telen-
gana Chief Minister. It is not that. 
But there mU'3t be a change in the 
administrative machinery to create a 
new atmosphere. If there is a parlia-
mentary committee constituted to 
look into it, I will welcome it. It there 
is a commission, I will welcO'llle that 
also. (In.teTTUptions). I plead very 
strongly for separate Telangana. 
Otherwi·.;e you will be having more 
suffering and bloodshed. 

I hope that what I have said will 
be heeded by the Minister. 

SHRI M. :<I. REDDY (Nizamabad): 
Befort: 1 sepeak on the grievances of 
Telengana 1 should like to pay my 
humble homage to aU the martyrs, 
young men who have sacrificed their 
jives and who died in the po;ice firing, 
so that their brethren :in Telengana 
may live free from exploitation and 
discrimination. 

15ft !IIi' 'i(~ 'i>1li~1f (~) : 

"Nl'l"fu ~~~ it ~ ~ ~ I 

~ ~ 1fTlf1Jf ifT 'i!l ~ n:;:~ ~ 
if~~~ I 

MR. CHAIRMAN: Yet the BeU be 
rung-There is nov,· quorum. 

SHRI M. N. REDDY: Some hon. 
;\,fembers referred to the agitation as 
having been started by Dr. Chenna 
Reddy. AS I submitted earlier, I 
want to put the record straight. Dr. 
Chenna Reddy anJ Kanda Lakshman 
are as good or as bad Congressmen as 
.you find in this House. They· connot 
fake credit for this agitation and mass 
movement in Telenpna. The move-
";ent started in the first week of 

Janua:ry thts year by thf? students all 

over Telangana. Dr. Chenna Reddy 
came only on 7th May supporting 
separate Telangana-five months 
after the start whi;e Shri Kanda 
Lak5hman joined this movement on 
15 May, five months afterwards. There 
Congress Lealders were waiting for 
five months to make up their mind 
whether to join the mass movement 
or not. Then they jumped on the 
band wagon of the separate ·Telengana 
movement. Since they did not start 
that movement, they could not take 
credit for this. Therefore 1 request 
the parties represented here not to 
view this agitation with prejudice to-
wards Dr. Chenna Reddy or any 
other leader to whatever party such 
a leader may belong. 1l is entirely a 
mass movement, started by students 
as the one we ,aw in Assam in May-
June 1960. when a Parliamentary 
delegation went there and reported 
that it was started by the students. 
In the beginning when the students 
started the movement without a lea_ 
der to espou,,· their cause. there were 
persons among them who came for-
ward to lead the movement and thu. 
created in the proce"" new leaders 
Who could replace the old guards of 
the past in Telengana today. 
That is the greatest thing that W0 

have already achieved in Telengann. 
Therefore, I want to put the recorrl 
very straight tbat no party or puolic 
leader here should view this move-
ment with any prejudice on account 
of any particular personalities ~sso
ciatin~ with this movement. It i. 
entirely a popular, public and genuine 
movement with genuine causes. ~n 
the Prime Minister, the Home Minis-
ter and the present Chief Minister 
have admitted that there are griev-
ances and that there are injustice. 
done to the Telengana people. All 01 
them Or many of us are only nnt 
al!l"eed on the solution. We are ·~ll 
agreed on the basic causes of the 
Telen"ana movement. 

Now, I would particularly. like .!Q 
thank )fro S. M. ,Joshi who has lIiv.en 
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"s ms support to the cause of Telen_ 
Ilana. But he was doubtful because 
the Chief Minister sometime ago said 
that it will be an interference if a 
parliamentary delegation goes there. 
I am so son f to say that even the 
leaders at LIe national level are not 
fully conversant with the genesis of 
the problem: how it is concerned with 
Parliament and the Central Govern-
ment. In fact, the entire problem, 
and the solution, or the decision that 
has to be taken and should be taken 
to solve this problem, is in the hands 
of this hall. House as well as the 
Central Government. The State Gov-
ernment does not come into the pic-
t ure at all. I would like to explain 
only On that matter. 

Firstly, it is a demand for a sepa-
rate State like the demand for Pun-
jabi Suba or any other State. There-
fore, it is Parliament and the Central 
Government that are concerned with 
it and they have to consider under 
article 3 of the Constitution whether 
such a demand can be conceded or 
not. The demand for a separate 
State cannot be granted or even con-
sidered by a State or the Chief Min-
ister or even the leglslature. There-
fore, it very much concerns the Par-
liament and the Central Government. 

The second point is this. It is an 
agitation against the State Govern-
ment for their misrule; it is a crisis 
of confidence in the State Govern-
ment. Therefore, the Central Gov-
ernment has to come into the picture 
in order to remove that misgiving. 
mistrust and all that. The State Gov-
ernment, when it is made an accused. 
cannot become the judge to decide 
the issues that are involved. 

Thirdly. when the Telengana area 
was merged with Andhra. it was not 
merged like an~' other part of any 
other State as a result of tbe States 
Reorganisation Act. It was merged 
with a condition precedent. The con_ 
dition precedent is. constitutional and 
other legal a'Uarantees were given to 
Tf'letH!8na ppoplc a~ a condition pr~-

cedent to the merger, and as a result 
of thOse guarantees. we had to amend 
the Constitution in article 371. We 
may sometimes innocentlJr ask. l.ID-
Jess it is article 371A, how can it be 
an amendment. The present .. rticle 
371 is a complete substitute for th~ 
previous article that was brougilt in 
1956 as a result of the SRC Act. What 
is mentioned in article 371 (l) is the 
regional council and so many uther 
guarantees to the Telengana people. 
Now, the Constitution has come 'nto 
the picture. As a constitutional 3afe-
guard, a provision was given to the 
Telengana people under the Constitu-
tion. 

Then, I come to article 355. It i5 
the function of Parliament and the 
Central Government to see whether 
the provisions of the Constitution are 
being worked out in a particular 
State. It is the constitutional duty 
cast upon the Central Government. 
Article 355 reads as follows: 

"It shall be the duty of the 
Union to protect every State 
against external aggression and 
internal disturbance and to en-
sure that the govenunent of every 
State Is carried on in accordance 
with the provisions of thi! Cons_ 
titution." 

Now, the Parliament and the Centra! 
Government have to see whether the 
constitutional guarantees that were 
given to the Telengana people as a 
condition precedent for merger arE' 
really being worked out or not. No 
Chief Minister. however high or 
mighty he may be, can claim any pro-
tection under the Constitution saying 
that Parliament Or the Central Gov-
ernment has no authority. Without 
knowing fully the provisions of the 
Constitution. we may sometimes be-
lieve what the Congress Chief Minis· 
tel' of a State may say. Thereforp. 
it is our duty to see that the Consti-
tution is being properly work",d out 
there. 

Secondly. another statutory guo-
rantee. lhe Parliament had giv~n I~ 



331 Agitation fOT AUGUST 21, 1969 Separate Tele •• gallU 
(llf I 

332 

IShri M. N. Reddy] 
in the shape of Public Employment 
(Requirement of Resid-ence) Act, 1957, 
which was passed by this Parliament 
emly for the purpose of protecting 
the interests of the Telengana people. 
This Act was struck down by the 
Supreme Court on the 28th March, 
1969. When Parliament has gIven 
protection to the Telengana people 
"nd the Supreme Court has set asi::.!e 
that l-egjslation, what are we going 
to do? Does it mean that the whole 
thing ends with the judgment of the 
Supreme Court? Are there not ins-
tances where the Constitution ",. 
et.her enactments nave !)een amende'" 
;:~ a result of the judgments of tb-
Supreme Court? Have you done ar.· .. " 
thing in this regard, after this judI" 
ment, I ask the Home Minister. Not 
onJy that, the State Government in 
an emergency Cabinet meeting held 
on the 31st March, 1969 decided to 
request the Central Government and 
in fact requested the Central Gil~crn
ment, to amend the Constitution in 
such a Way as to continue the protec-
tion that was given to the Telengana 
people as a condition precedent to 
the' merger. Have you done that? 
Have you acted UPOn th;!t request of 
the State Government?· If you have 
not done that, what right have you 
under any concept or slogan to say 
that this is a demand for disinte_ 
gration and alI that? 

Then, you must understand and 
appreciate the inherent weakness of 
the merger of Telengana with 
Andhra. Telengana has a popUlation 
of H crores and Andhra has a popu-
lation of. 2{ crores. So, they have 
the same proportion of represent.a-
tion in the State Assembly. As res_ 
ponsible political leaders in this 
House. ran you expect that any legi-
timate demand of the Tel • .ngana 
p~ple could be passed by that legis-
lature with two-thirds majority oppos-
ing? Then. is it not the duty and 
responsibility of this Parliament, in 
~h .. nam" of justice and fairplay, to 
lnterv .. n.. in this matter, and s"t 

right the whole thing by prevailing 
upon the State Government to do 
'Whatever is needed? They could 
have called for the leaders of all the 
concerned parties and seen how best 
tl1e grievances could be redressed. 
That was not dOll'e. Therefore, the 
inherent weakness that is there in 
the very merger has to be considered 
by this hon. House. You cannot shut 
your eyes to that on the basis of some 
sloga",. 

Now come to the slogan of 
national integration. We speak of 
integration and disintegration. We 
have had two integrations So far. 
After independence, from 1948 to 
1950 we had political integratIOIl of 
the whole country, something which 
we had never witnessed in the past. 
thanks to the untiring efforts of 
Sardar Vallabhbllai Patel. Later ~n. 

we had emotional integration in 
1956 on the basis of language, as a 
result of the SRC Report. The 'Jbi~t 
of SRC, which was implemented in 
the shape of the States Re-organisa-
tion Act, has it succeeded in all 
matters? No. On a practical applica-
tion of this linguistic principle what 
we have seen is that it has failed. 
So, what are we now wanting? We 
say that language cannot bind the 
people together for long. Emotional 
Integration cannot last for ever be-
cause, after all, it is based on emo-
tional considerations and not on ra-
tional or economic considerations. 

Some people talk of common cul-
ture. We have only one culture. 
Indian culture, common to all. Ben-
gal culture is as much my culture a" 
it is their culture. To speak of a 
Maharashtrian culture. Tamil cul-
ture or Rajasthan culture is very 
wrClmg. It goes against nationalism 
and the common citizenship of this 
country. If we go on harping on 
this concept of common culture. we 
will be nowhere. You can ~ay that 
Andhras wer" in Madras for a Ion!! 
time they had some "Mount Road 
culture" or Hyderabadis had the 



333 Agitation for SRA V ANA 30, 1891 (SAKA) Separate Telengana 334 

"A bid Head culture"; but We have 
a cOl11mon culture that is, Indian 
culture. Let US b~ clear on that 
point. 

Then. what is integration? Is the 
concept of integration that which 
was det~rmiJl(.d m Srinagar Kash-
mi:- w~1·(_·l1 is nU~ fully integrated 
wit'l India. by the Integration Cuun-
ocT Can you keep 1,50,00,000 people 
-or,posed to 2,50,00,000 people in :,he 
;ame State fighting every day with 
each other? Where is solidarity and 
w here is integration when people 
.are in warring camps, opposed to 
-each other, with daily quarrels, ~iot-

109, murdel' and bloodshed? Is that 
integration; Do you want to ,mpose 
this kind of integration Or do you 
want people to live harmoniously in 
friendship as good neighbours with 
each other which would bring about 
national solidarity and integration? 
That is the question that has to be 
considered by this Parliament. It ig 
not that we should raise any false 
~logans or dogmas of int-egra!lon and 
thereby shut out the popular claims 
and democratic demands of great 
number of people. 

We say Parliament is ,overeign 
and we often proclaim the con-
cept of sovereignty of Parlia-
ment. But after all the sover-
eignty j, derived from the peo-
ple. If the wishes of an overwhelm-
ing number of people of a particular 
region-not a few people but 
1,50,00,000 people-is not considered 
obj-ectively and dispassionately, with_ 
out bringing any political considera-
tions whatsoever, where do We have 
th" sovereignty' When We do not 
8ct .according to the wishes of the 

'people and when We are not 
responsi ve to the wishes of the 
peopl". are we democratic any more? 
Can we oppose democratic demands 
of the people? Can we oppose lhe 
demands of overwhelming number of 
peopl-e. not a few but crorcs of 
people. and yet claim gOverei!(nty? 
When we do that then only the 
matter iR dragged into the streets and 
people fight for it. 

(M) 

It is our failures that are encourag-
ing agitations and violence, because 
we do not act in time. We cia not 
lake the pulse of the people before 
it becomes too lal·c. It is our failure 
which is actually adding to, en-
couraging and aggravating such 
situations and violence all over the 
country. In this case also we have 
all failed. 

Why have we failed? It is because 
we have not cared-ior the masses. 
We have cared only for the political 
bosses who maintain a very fine 
balance in the Centre. We have 
cared for a single man or for a 
group of a -few m-en in . the State. 
We have never cared for the wishes 
of the people, of more than 15 
million people of the State. 

What is the sufI-ering that our 
people are facing? Let us consider 
it not only as public leaders or as 
great leaders of great parties but also 
as parents and as citizens of this 
country. Let us consider that 16 
lakhs of stud-ents are not going to 
schools and colleges. Last year, and 
again this year, they have missee 
one academic year and one exami-
nation. What will be the fate of 
these people? Are they really free 
citizens of this country? Are !hey 
having any democratic rights? We 
are all silent on this. We are in-
volved in bigger politiCS and contro-
versies here. But th-ey do not con-
cern me personally because my '()eo-
pIe, 1.50,00,000 of my people, are 
suffering for the last eight mont.h5. 
Th-ey are living in actual hellish 
conditions. Therefore you have to 
consider, whether yOU solve the 
Telengana problem or not, how these 
students would go back to the c01-
leg-es and schools and thereby do 
something to safeguard their own 
future. 

95 per cent of the person;; who 
have died were students. The,e otu-
dents and other leaders asked for 
three things alternatively and cumu-
latively: the~ wanted that the Chief 
Minister should go; they wanted 
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President's rule and they wanted 
se~a~ate Telengana. The hon. Home 
MInIster or the Prime Minister or 
th~ Central Government as a whole 
said that except separate Telengana 
they would consider any deman1. 
Have you considered any demand, 
apart from separate Telengana. so 
far? With the result, what has 
happened? We have gone back to 
December 1968 when the agitation 
was not started. 

How would the students go back, 
to the schools and colleges? With 
what hope, with what achievement, 
after such a great suffering, would 
they go back to the universities, col-
leges and schools? r want to ask 
you that. You have viewed this 
problem from a party angle and have 
taken refuge in the misguided 3Up-
port given by the Opposition parties, 
because you said that the Opposition 
was also not for it. r would humbly 
correct it and say that the Opposition 
parties were not fully aware of the 
problem and they have become 
aware of it now because a number 
of hon. Members have 'Visited Telen· 
gana and they were moved by what 
they saw in Telengana. Now they 
have very much changed their view. 

How discrimination was started is 
very revealing to know. From the 
very beginning, you will all be shock-
to know, when the s.R.e. Act was 
framed and introduced in Parliament, 
the new State Or the corresponding 
new State was to be known as 
Andhra, Telegana. One can sa~-

Madhya Pradesh or Uttar Pradesh 
because that shows the direction or 
the orientation between the longitude 
and latitude. There was only Andhra 
Sbte till 1956. With the merger of 
Telengana, it was to be known as 
Andhra-Tclengana. r would Eke to 
refer to the relevant Section of the 
S.RC. Act to show how injustice or 
discrimination started. It was all 
premeditated and calculated. 

MR. CHAIRMAN: Please be brief. 

SHRr M. N. REDDY: r am allow-
ed half an hour by the Speaker. 

MR CHAIRMAN: We have al-
ready exceeded the time limit. I am 
allowing only Members from Telen-
gana. I want to allow as many as 
possible. The Minister will reply to-
morrow. 

. SHRI M. N. REDDY: I quote See 
tlOn 3 of the S.R.C. Act as introduced 
in the Lok Sabha: 

"Thereupon, the said territories 
shall ceaSe to form part of the 
existing State of Hyderabad and 
the State of Andhra shall be 
known as the State Of Andhra-
Telengana. 

What happened then? The same 
S.RC. Act was approved by the 
Andhra Assembly on 4th April, 1956 
and in the same form, it was approv-
ed by the Hyderabad Assembly on 
the 12th April, 1956. But later on. 
on 11th July, 1956, this name was 
changed in the Joint Committee here 
at the instance of some interested 
persons from Andhra-Telengana to 
Andhra Pradesh. That is an imperia-
listic concept. Somebody said that 
a hundred years ago, it was known as 
Andhra Pradesh. We claim to be 
democrats but we go to the imperia-
listic traditions and cultures. So, that 
was changed. That is how the bet-
rayal started. It was all premedita-
ted. They wanted merger not for the 
sake of merger but for all those in-
justices that were done. utilisation of 
surpluses, employment opportunities 
for their own men and all that. 

Now, I would like to refer to only 
one observation made by the han 
Member from the C.P.I.(M), Shri P. 
Gopalan. Unfortunately, he is not 
fully aware of the problem. Fortu-
nately or unforhmately, in Telengana. 
there is no Member represented b,' 
the C.P.I. (M). Therefore, they may 
not have fulI information. Added to 
that, the leadership of the Marxis! 
Party, Mr. Sundarayya, Mr. Basupun-
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naiah and Mr. Hanumantha Rao, 
comes from Andhra area and., there-
fore, they maY' not be having the real 
picture of the problem. So, he could 
say what he said the other day. 
Otherwise, the problem of Telengana 
is very genuine. Even the Marxist 
Party cannot have a difference of 
opinion if they really consider the 
problem objectively. 

Another point that he raised was 
that there is the landlordism in 
Telengana. Fortunately, In 1950, six 
years prior to merger, we abolished 
landlordism. There is no landlordism 
any more. We had enacted a Ten-
ancy legislation in 1950 which can 
serve as a model even to the States 
which are governed by the Commu-
nists like Kerala and west Bengal. 
It is such an advanced land reform 
measure which can very well be 
copied with profit. There is no land-
lordism and all that. It is all a pro-
paganda by vested interests. 

My main amendment is of sending 
a Parliamentary Committee. The 
leaders, even the Home Minister, may 
be under an illusion that the eight-
committees plan of 11th AprU con-
ceived by the Prime Minister, in that 
meeting, may work wonders. Because 
all of them were busy with other 
things, he may not have had an occa-
sion to examine it very closely. I 
may tell him how it was done. A 
meeting was announced by the Prime. 
Minister on 5th April when the Chief 
Minister came here. It! returned on 
the 6th. On the 6th he rounded up 
hundreds of leaders all over Telen-
gana who were associated with this 
movement under the P. D. Act. On 
the 9th he sent to Delhi for talks his 
three old Congress cronies, Dr. Chenna 
Reddy, Mr. Ramachandra Reddy and 
Mr. Chokka Rao as if they repre-
.>ented Telengana in those days. These 
arrests under the Preventive Deten-
tion Act were declared as illegal and 
against the interest of the public by 
the Andhra Pradesh High Court, by 
a Division Bench, on the 24th April. 
All of them were set free. 

(II •. 

In this connLoction I would like to 
point out how Mr. Chavan forgot his 
own solemn assurance given to this 
House when the House discussed the 
Preventive Detention Bill last time 
that it would not be used for political 
purposes. I am quoting only one 
para. Mr. Chavan said this all 
November 29, 1966 in the Lok Sabh .. 
a few days after he had become the 
Home Minister regarding Preventive 
Detention Act: 

"One can say so, but it was not 
meant or it was not used against 
any political party as such. It 
was not used against any 
ideology' as such and it 
will not be used against 
any ideology or any politi-
cal party. I would like to give 
the assurance with all the sin-
cerity that I can command that 
this Act is not meant to penalise' 
or suppress any particular politi-
cal party or any political ideo-
logy Or any thought ... " 
He was so kind and liberal! 

" ... any thought, political or 
otherwise, in this country." 

Now what has his Chief Minister 
done? The Preventive Detention Act 
was used b:;' the Chief Minister to 
arrest hundreds of persons who were 
associated with this demand, who 
were demonstrating peacefully and 
holding public meetings. Many per-
sons were arrested under section 151 
of the Cr. P. C. I am a practising 
lawyer and I know when the provi-
sion of section 151 Cr. P. C. is in-
voked. It is invoked against poten-
tial criminals and not against politi-
cal leaders or public workers. We 
have no political leaders in 
the Praja Samiti; they are 
all public workers. Under section 
151 Cr. P. C. some 25 to 30 thousand 
people might have been arrested and 
later s~ctions 107 and 109 of the Cr. 
P. C. were applied. So far, there ha, 
bE-en no inquiry into any police firing 
whatsoever and into any police ex-
ccsses. I want to ask whether there 
is any democratic functioning in 
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Telengana. Mr. Chavan may please 
hear me because you may not be fully 
conversant with alJ this. The elec-
tions which were to be held last' year 
all over Andhra Pradesh for pan-
['hayat committees were postponed by 
an Ordinance: the term of those pan-
chayat committees was extendej by 
one. year by an Ordinance. The elec-
tion> to Samitis were also postponed; 
the term of the Samities was extend-
ed by an Ordinance. So also the 
term of ZiJa Parish ads was extended. 
because otherwise alI these would be 
stormed by Praja Samiti people. The 
term of the Hyderabad Municipal Cor-
poration was also extended by two 
years, so that the same persons who 
were there could continue. There 
\\'a, only one standing committee. 
Elections were to be held on 1st 
August. The:' had already put nine 
corporators Who were wanting sepa-
rate Telengana into jail under the 
P. D. Act and under section lSI Cr. 
P. C. Still the 'separate Telengana' 
corporators had a two-vote majority 
and the elections for the standing 
committee were to be held on 1st 
August. Those two corporators were 
sitting in the chamber' of the Mayor 
On that day. At about 11.30, the 
police entered the Mayor's chamber, 
whisked them away and put them 
under detention, and after half an 
hour the elections were held and the 
'integration' got the majority in the 
Committee. 

17 hrs. 

I would like to refer to a news item. 
I am referring to the popular even-
ing daily paper 'Pledge' of 1st August: 

"With Men Behind Prison 
Integrationists Make Hay." 

. Where is democracy? Has it 
not been butchered in Andhra 
Pradesh. are some of the ques-
tions being a,ked bv one and all 
after they heard the manner in 
which the election of members to 

. the Standing Committee of the 

MUnicipal Corporation of Hydera-
bad was held last evening. 

In a House of 94 . . etc., etc." 

The papers which we~e favourable to 
the Chief Minister said that the in-
tegrationists swept the polls in the 
Standing Committee elections. How 
did the,' sweep the polls? This is the 
real truth. 

It is said that the Chief Minister 
will step down when normalcy is 
restored. That everybody knows be-
cause Mr. Kamaraj and Mr. Nijalin· 
gappa came there on the 5th of July 
and re-installed the Chief Ministe~ 
and put him on the 'gaddi' and acted 
like Laurel and Hardy. Now what is 
happening there? When the Vice-
Chancellor, who was appointed by the 
Chief Minister, was asked by press-
men as to when he would open the 
colleges for the students, what a 
wonderful reply he gave! He said 'I 
am waiting for a signal from the Chief 
Minister'. What do you mean by sig-
nal? He said 'I cannot open the 
colleges without there being normally 
and Chief Minister said that he would 
step down the moment normalcy is 
restored. The moment Chief Minis-
ter steps down, I would think that 
normalcy is restored and I will open 
the colleges'. That is reported in the 
Indian Express of 31st July. This is 
the situation prevailing in the Telen-
gana area. 

I will not take much time. My 
amendment is for the appointment of 
a Parliamentary Committee. In pass-
ing I would only mention one thing. 
TheSe 8 Committees plan was an-
nounced on 11th April. We wanted 
only a single committee. They did 
not agree. They appointed 8 Com-
mittees while we wanted only one 
Committee. If Mr. Chavan had time 
and inclination, let him examine these 
Committees to see whether they are 
legal because in my view, they are 
illegal and; unconstitutional. I am 
saying this with all sense of respollli-
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oilitv aud with full knowledge of law 
in this regard. They have. not ap-
pointed these Committees under 
the Commission of Inquiry Act. 
The Prime Minister said to 
thl::5e (Un1nuttee:i 'You go there 
and do this'. This statement was 
drafted bv Mr. Hu;kar and Tuskar, 
that is, b;' Mr. L. P. Singh, the Home 
;::·ccretary. Thi; was drafted without 
'mowing the provisions of law. A 
:ommittee was appointed to examine 
whether the Constitution C"ll be 
amended. Thev examined it in Bom-
bay. They said it cannot be amenjed. 
But the Home Minister has no 
"ourage to say to the House till this 
:lay th1( they have said so. 

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I 
just want to say one thing here. The 
hon. Member is very well informed 
on this matter. When this question 
was aske:l of me in the other House. 
r said what were the recommenda~ 
tions. The hon. Member is tr~ ing to 
keep himself acquainted with what 
happened in Hyderabad. He should 
also know what happened in Delhi. 

SHRI M. N. REDDY: I have read 
the proceedings of that House also. 
But you only said that certain ad-
ministrative arrangements are being 
worked out, but the Committee have 
said-this is my information-that 
Constitution cannot be amended. The 
State Cabinet also 5aio that the 
Constitution should be amended. This 
they decided on 31st March 1969. 
Wanchoo Committee said Constitution 
cannot be amendec1. All .right. We do,,'t 
wa.nt separate Tekngan,,: yOU restore 
the position to pre-28th March posi-
tion. We are not mad people. What 
we are saying is this. We want that 
protection should be given to the 
Telengana people today. You have to 
restore the position as it obtained 
priOr to the supreme COllrt judgement' 
nn the 28th March and )'OU have to 

. ,'estore the status qUO ante. Are you 

gomg to do that? Let a par!tamen-
tary committee exarrune whether that 
can be done. How can you resist 
this demand? You have given these 
things. Merely because court has set 
aSloe, how can you take away those 
things? You restore the position to 
Telengana obtaining prior to 28th 
March. 1969 on which date 
the judgement was given strik-
ing down the safeguarcis. Since 
we know that that cahnot be 
done. let us' separate with 
good relations, in good humour, as 
good and brotherly neighbours. This 
agitation should not continue upto 
1972. Whether anybody wants it or 
not, the people are going to have 
separate Telengana in 1972; they wi11 
tight the election on that slogan. 

About this Parliamentary Commit-
tee, I requested the Speaker last 
time on 1st April: while replying the 
Home Minister was good enough to 
say if it was unanimous demand it 
can be accepted, and he said, if 
Speaker appoints such a committee 
the Government are prepared to give 
all cooperation to it. The Speaker 
said. all right, I would decide about 
it. The next day Shri Brahmanada 
Reddy came here and said, this com-
mittee cannot go there and everybody 
got frightened. The next day Spea-
ker said, I am !!oing abroad, he will 
leave the maaer in the hands of the 
Hou.e lL;elf and the Deputy Speaker. 
After 2 or 3 days Mr. Vajpayee moved 
a motion. I think it wa~ On 8th 
April. The motion VIas discussed. 
The Home Minister or some other hon. 
Minister wanted Mr. Vajpayee to 
withdraw the motion b~c"usc Prime 
Minister was call1ng the conference 
On 10th April and she would talk 
with opposition leaders 3nd take them 
into confidence and see that some 
workable formula can bp adopted. 
That was the Government stcnd. 
They had committed and they had 
agreed to extend all cooperation to 
the Committee if it was appointed . 
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17.09 hrs. 

[MR. SPEAKER in the Chair] 

In respect of Assam what happen-
ed? . A parliamentary ..::ommittee was 
appoInted, known as parliamentary 
delegation to Aaaam. I think it was 
on 8-8~~O under the Presidentship of 
Shn Ajlt Prasad Jain. It was set uo 
to inquire into the disturbanc~ 
which took place in Assalll as also 
the language disturbances betweer. 
Assam and Bengal people; ihere was 
no separatist demand foe having a 
Sub a or a State; but still a Conunittee 
had gone there; it had given a very 
good repQrt; and certain measure;; 
were taken because of that report. 
Everybody knows this. I am j1.lst 
quoting precedents to show how they 
acted in the past. Are we sincere to 
ourselve~? Or. are we hypocrite 
politicians acting according to nur 
convenience and interests 10 suit the 
moment? So, in the past we have 
done this and how can olnybody pre-
vent now such a thing heing done? 
Will it not be discrimination? If you 
prevent SUCh a thing being done to 
these people; will it not be a discri-
mination not only by Andhra Govern-
ment but also by the Central Govern-
ment? 

Another instance. A parliamentary 
committee known as Parliamentary 
Delegation to NEFA was appointed 
in 1966. Mr. Krishnamoorthi Rao 
was Chairman. They gave! a report. 

Another insts.nce. For the Punjabi 
Suba, you all very well know. a corn-
mittee under the Chairmanship of 
Sardar Hukam Singh was appointed. 
They went into the whole question 
and !rave a report. Mr. Dwivedy is 
well aware of it. He was associated 
with that. Then ultimately the 
Punjabi Suba was formed. Without 
meaninl( any disrespect, I would say 
that On 28-8-61, the late Shri J'awa-
harIa; Nehru said in this House that 
the demand for PUnjabi Suba was a 
cammunal demand. But the great 

l~der, Sant Fnteh Singh, convel.tea. 
thiS ~o-c.!I..Ied communal demand into 
a natIona.1 demand, a secular demand. 
A committee was appointed which 
went Into the matter and made reo 
commendations. We have now thrc.; 
S~t:s-Haryana, Punjab and some 
dl~trtcts of the old Punjao g!J1ng to 
H:macha.1 Pradesh. It is actually a 
tnfurcatIon of the erstwhile Punj~b 
State. 

In the case of Bombay, what hap. 
pened? Shri Chavan 'Nas Chief 
Minister then. In 1956, c9nsequent 
On the SRC recommendations it wa, 
said that the metropolitan 'city of 
Bombay would be centrally-adminis. 
teredo Shri Chavan used to say. that 
in spite of the Samyukta Mahara-
shtra Samity. "the bilingual StatE' had 
corne to stay." But after three year,;. 
after killing 105 people in the aglta-
tion, a stage carne when 180 MPo 
headed by the late Shri Feroze Gan· 
dhi addressed a letter to the Prime 
Minister that the idea 'Jf the Cent-
rally-administered territory for Bom-
bay City should not be there. That 
was acted upon by the then Home 
Minister, the late Shrl Pant. 

Later when Shri Chavan hi!!l3elf 
found it difficult to stay further 8' 
Chief Minister, he advised thE' Cent-
ral Government that the experiment 
of bilingualism had failed during 
these three years and there should 
be separation. A nine-man committeE' 
under the chairmanship of Shd Pant 
was appointed. They recommended 
separation of Bombay. What were 
the words used in the Congress Work-
ing Committee rE!llolution o)f -I Decem-
ber 1959: 

"In the context of the develop· 
ments that have taken place, the 
reorganisation of the present 
State of Bombay involving It, 
division has become necessary". 

In the context of what is .oing on in 
Telengana for the la.<t 8-9 months. in 
the context of the Supreme Court 
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Judgment &-etting aside the guarlin-
tees given to Telengana, in thE c<:n-
text of inaction and apathy shown 
by the Central Government lmi other 
Jeaders in regard to doing justice by 
Telengana, has it not become desirable, 
necessary and inevitable to have 
separation sooner than later'! 

In the case of Goa, with a ;mpula-
tion of 8-9 hkhs, the prlndpie of opi-
nion poll was accepted. Therefore, 
in the case 'Jf I crore 50 lakh people 
of Telengana, I do not see why it can-
not very welJ be accepted. 

Let us nOl: stand in the w;;.y of thL 
people. People have become very 
(:uns:cious, very mature. They know 
more than ·,:e do today: Slogans or 
dogmas to hoodwink thelT. or throw 
Ju,t into their eyes will not avail. 
LFt us not talk of so-caHed integra-
tton or disintegration or ~atiouaJ. ~oli· 
darity. but go in for a just and practi-
C3! ~olution. Let US consider the pro-
bl~!"l1 on itf:; merits without importing 
cxtr,ancous ,~onsiderati(;ms into it. If 
the Goverr.'lJlent talk to the real rep-
resentatives of Tclengana without 
minding the reactions and attitudes of 
the bosses, if they start :nmdtng the 
masses and not the party bo:,ses, a 
solutiOn is [·asy. 

The "o-caLed autonomy of States or 
iecleration idea has been ·_anvassed. 
We are forgetting the :onstitutional 
',;story of (,ur country. 'fhe~e w~' 
no federation prior to 1919. When It 
was brought in 1919 as a mov!' to 
;uppress the majority, it ~a3 r !sIst,:d 
by all Congl ess leaders. :>0 wher~ IS 
that federation idea? Was .my State 
independent and ever agreed to su:-
render its independence to form thiS 
kind of fedt!ration a9 in U.S.A.? So 
·that will not work. We ha'l" become 
wiser and .... e have seen things. We 
can read through the minds of Shrl 
eha'van and other· leaders J[ !h2 eel'.t-
ral Go~rnment. 

10,5 of innocent lives ............... . 
(Interruptions.) I appeal to the new-
ly found conscience of Congres.; Party 
to Mr. Chavan to search hia heart. 
The only test for Mr. Chavan :s What 
he did in the cliSe of Bombay; he has 
to act in the same way in ,-egard to 
Telengana. Otherwise they will all 
be known as provincial le~ders, not 
national leaders. This.s a decision 
that should be taken as a statesman 
does in the interest of the ration. 
They should not consider how it 
would affect some State. Unfortun&-
tely we are all provincial leaders; 
there are no more national leaders. 
At least on national issues, we .hould 
think of the national interest and in 
solving national problems. One :;hould 
rise to be a national leader. Once 
again I appeal to Mr. Chavan to 
accept a Parliamentary commi<tce b" 
cause there is no reason why Govern-
ment should not accept a parliamen-
tary committee. You see for ) c.·UI"-

self; you go with an open mind and 
if vou can satisfy the people that 
without a separate Telengana fhe 
problem could be solved, we 'ire pre-
par£'d to accept it. 

SHRI HANUMANTHAIYA (Bang,.-
lore): I have not been participatmg 
in the debates of this Hous~ for mme-
time now. Today I have been com-
pelled to speak out. not by the ~ssue 
of Telengana alone but by the Fltua-
tion confronting the country. In the 
last few years grave problems have 
arisen in almost every part of the 
country and we ftnd that they are 
not dealt with in time; impartial 
assessments are not made and proper 
remedies are not applied. Many a 
time events drift because of irrele-
vant considerations. If our eountry 
had tried to solve various ~rob.l~s 
that arose on the basis of O~Jectl\'l~y 
undiluted nationalis>m and Impa~la
lily in 'approach. problems wI, Ie" 

med almOSt insoluble would not 
::ve defied a solution. Bnd dogged 
our footsteps. 

1 'say to him: Be frank and be sin-
<:ere; do not continue ,this ;;trugll!e 
:and bloody clashes resultinc in the 

Thp. other day I went to N.;mi-
caranya. According, to mndu ~rl.-
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ture.; it is a holy place where it seems 
all our PUranas were written. Some-
body told rr.e that there was a "001 
saint there and I had a talk with ~him 
in simple language he asked me: how 
long can Ccngressmen go on USi,'g 
lathis and )oli~e and ~overn this 
country? C andhiji wanted to see 
that people ~nanaged their own affairs 
on the basis of nOn violence and per-
suasion. New every day things &re 
happening which compel the Govern-
ment and the police to Use 10rce Ilnd 
violence. Is this the kind ot Swara i 
that Gandhi.!i and. all of you lought 
for? That b what he asked. Icame 
away in a p ~nitent mood. 

Everyday we see the paper. There 
is firing in wme place or other. some 
beating ant! 111 kinds of violent thing:;. 
I am not tolding the Govel'nment 
alone resp msible. It is not the 
Governm .. nt that takes initiative in 
using violence. Some crowd of pE'r. 
sons takes te, violent methods 3'1.d the 
Government necessarily interv~il.s to 
bring it und,!r control. Why do the~e 
things happen? 

In human relationship. '2spccially h 
the politica1. world, problems ar.' 
hound to arise. It is only becal1S(' 
nroblems ar'Se that we constitut.., a 
government. that w.e have a ParliA-
ment, a legidature, so ·hat they may 
immediately, without loss of time. 
apply remeliies objectively and im-
partially. It is exactlv here whe)'e we 
have not come up to the expectation 
of the peopl,~; we do not .apply reme-
di"", either impartially or objectively 
or in time. 

Most of ~'S here including hon. 
Members of the Governrru!n~ have 
fought for ffeedom. Freedom did 
not merely 'mean freedom from for-
.. il!n rule or from a set of people. 
We wanted a system of d-ovemmmt 
where people's voice should prevail 
where people woul.! enaet laws for 
the.uselves. where people, ~vel\ if 
they eommiUed wrol\ll. aeeordlnl to 
Gandhlji. nI'.lSt have the nabt ,to SO 

their own wily so that ultimateh 
they may correct themselves. Non:, 
of us has the moral or th" ~'Onstitu
tional authority to assume that we &1'" 

the lawmakers. that what we think 
must be the thought that should oel'-
vade the minds of the 550 miilion 
people. 

I have been ill the mov~m(!l1t not 
only for freedom but for the forma-
tion and reformation of the "rovinces. 
I have been seeing all this. Ther" 
was, onCe an opinion in the COi1l!reas 
circ'es and also in the parliamentar)' 
circles that linguistic Sta<.es should 
not be conceded. The best of ;"adel".< 
in those days thought that it would 
not make for unity and integrity of 
the country and that it would intw-
duce some kind of disturbina atmos· 
phere in the country. But the pr"s-
9ure of public opinion was so great 
that ultimately it had to be .~"nceded. 
The first State to be ~onceded en 
these lines was Andhra PrDde.sh it-
self. It was also born out ,.f violenc,' 
there. As you know. leave :tlone tIll' 
death of Patti Sriramulu. trair.s \\'ere 
looted and bum' in several '."wr.s of 
Andhra. The then Prime Minister 
thought it was far better to r011cede 
the tl .. mand of the peopl" "nd hril'!! 
about peace than to go on ·,cc!imati, 
zin~ the p€,Qple in the ways of vio-
lence. rebellion and disobedlenr.... The 
linguistic States came into existenee: 

Then there was a resolution in thE 
AlCC that only one State, t'aml'l~' 
Andhra. could be formed Into II Un-
guistic State and the relit of India 
should rennin as it was. t /lot .JO 
and OPposed it, and asked. wlty d" 
not a!l'Oly the principle to the other 
not applv th.. principl. .. t" the "ther 
areas. Ultimately. that princlpl" wa< 
a~"epted and the States Reorganboa-
tion Commission was appointed . 

So. thl! basis or the motiv~ l,nce' 
for the reorganisation of Stales a\On~ 
linguistic line. was the op\:\ion !)t the-
J)eOJ)le: the feelinl of the peoplf'. 
We bave no rl,hlto luda·'hat. a se1: 
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of people think wrongly 01· rightly. 
If you begin to think like that, you 
will ultimately end by being a Hitler 
or a Mussolini: that what I think is 
righ: and what the opposition thinks 
is wrong. We have reached a situa· 
tion where the evolution of political 
leadership in this country has b~come 
undemocratic; at best. it is plutocratic. 
that is. a few people posing as the 
real representatives of the pe:>pJe. 

AN HON. MEMBER: Plutocratic 
means rich. 

&HRI HANUMANTHAIYA: Rich 
in political power; take it In that 
sen3e. As quoted by my hOll. friend-
I do not want to take the time of the 
House by repea cing them aJl- ·in all 
thaI you have done. it is not ~ singl" 
policy or impartial approach that 
counts but it is the pres sur" of a 
particular individual and IL partic'J!ar 
set of people that is ultimately COllnt-
ed. Therefore. I would ~ay this: a 
Minister takes the oath, it is to the 
effect that he will do justice to aU 
manner of people without favour or 
ill will. Let that high apPloach be 
the approach in the matter of ~olving 
this Telengana problem or any 'Jthel· 
problem. 

We should nC>! go on tiunking in 
terms of our personal power. prestig" 
or continuance in office. We are here, 
not for the purpose of selfISh ends. 
not to perpetuate ourselves in office, 
but to do justice to all kind~ of peo-
ple, as we have taken an oath in a 
solemn manner, to do that. If we 
adopt that high approach. the 
approach imbedded in th~ Constitu-
tion, you will lind that if a particular 
set of people want a separate adminis-
trative unit, we do not get alarmed 
or start thinking that tbese people 
are guine the wBY of national dlsln-
tellt'ation. 

This very argwnent wa.> advanced 
lid mfltdtum in the case of Uaryana 
and Puajab, that this nation will be 
cibiDtegrated if Punjab! Suba Is con-
ceded.. But, ultimately, it hM been 

conceded. do not blame anybody 
for tbat. But, has it affected in ilny 
way the integration of the nation? 
We imagine many a time that a partI-
cular force may adversely affect Our 
leadership at some future date and, 
therefore, we get alarmed. But 
leadership depends upon more sclid 
qllalities which inspire confidence of 
the people. These manoeuvres which 
are made from time to time fall like 
a house built with a pack of cards. 

I do not want to take sides on thi, 
issue. I am not advocating thal 
Tel.engana should be conceded strai-
ghtway. Nor would I say that the 
unity of Andhra should be maintain-
ed; that is -not my .ease. I would 
only like the government to apply 
the formula of popular sovereignty. 
the will of the people. If the peoplc 
in that area feel that they should have 
a separate a-dministrative unit, there 
is nO harm in conceding that demlnd. 
If the majority of the people want to 
remain as united Andhra. let them 
continue; We have no objection. But 
an opportunity must be given to the 
people to express their opinion, It 
may be an opinion pOIl. Or an election. 
or a parliamentary committee or :l 
commissitm. So far as the mean·"j is 
concerned, I leave it to the good sense 
of the government. 

For eight long months the people 
haVe gone on agitating. I do not 
justify all the violence that has taken 
place in the Telengana area. DT. 
Melkote recounted facts and figure;; 
to show how the people of Telengana 
are suffering. At the same time, be-
cauSe he has become emotional, he 
has not disclosed the other side of 
the case. how many trains have been 
looted ani burnt. how m,my buildings 
haVe been destroyed, how many 
policemen and public have been kill-
ed or wounded. Therefore, both sides 
have taken to ways tbat are not de-
mocratic, that are not lepl. 

However much I mill' disagree with 
the Home Minister personally, -I place 
areat faith in -his innate good sense. 
common sense and anJdety to 'SoNe-
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lShri Hanumanthaiya 1 
t he national problems at a national 
level. Eight long months delay is a 
sin committed by this Parliament. We 
are the forum of the nation and we 
have slept over the iS3ue for eight 
long mOE lhs. allowing things to drift 
in their own Way. This is not the 
way Parliament has to work. We get 
excited over minor matters; We de-
bate for hours and hours and abuse 
one another. But here is a case 
where one and a half crores of peo-
ple have been writhing in pain and 
."uffering and this is the first time we 
!la\'" ever had an imparti'al discussion. 

ThOSe of us who are charged with 
The responsibility of maintaining law 
and order should not take it in the 
,Pnse of u,ing police force Or military 
force whenever the occasion arises. It 
i" the positiye aspect that We must 
consider. We must give room, oc<'a-
"ion to people to express their grie-
vances so that they may not have to 
rebel or revolt in that way. For 
eight long months these people have 
5uffered. Whether it is the agitators. 
the police or the public, they are all 
Ollr people. Therefore. I do not want 
this suffering to continue any more. 
Immediate application 'of the remedy 
i, the thing that justice and humanity 
C"311 for. 

TheR, there is the a'gument that if 
you concede Telengana, floodgates will 
be o!>"ned. Yes, Sir, as everyone 
knows. floodgates are meant to be 
opened when the floods come over-
flowing; otherwise, the dam itse!f will 
burst. 

I recently read The Last DallS of 
the MOl1nul Empire by Sir Jadunath 
Sarkar. I advise Shri Chawn to read 
lhat book. The Marathas, the Pe-:lh-
was, were on the scene. If the 
Maratha.. had behaved a little 1J>0re 
wisely, there would not have been a 
British Empire here; there would 
have been Ii ·M'3.hara.htra' EmRi ~e in 
India. They took a very paroehial 
view, a personal view, a view . that 
'their view must prevail Blainst ~ 
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wishes of every other sector, whether 
it was the Rajputs or the Jats. 

Therefore, every time if any State 
or any 'area or any leader in India 
takes one's own view as the correct 
one, as the one that should be im-
pOSed On others, it will ultimately end 
up in bad days for this country. 

Here, floodgates have to be opened. 
If there are two Andhra States, India 
is not going to suffer in any way. If 
there are two Or three Maha1'3~htra 
States by dividing up the present one. 
India will not be destroyed. If there 
is Gujarat divided into Saurashtra and 
Gujarat, it is not going to end India 
in ruin. It is merely administrative 
re-arrangement, contemplated in the 
Constitution. 

The Constituent Assembly h'3S made 
p"ovision-we have made that provi-
-ion: I was in the Constituent As-
sembly-when occasion arises, for re-
adjustment of boundari"s between 
State and State, for creation of a new 
State. fOr the abolition of old States. 
All thf'se had been taken into con-
"ideration. We had taken note of thc 
tendencies that might arise in future 
and have made provision for it. The 
founding fathers. whoever they were, 
had anticipated the developments and 
had made provbion for it. Now, for 
US to get up and say that a set of 
provisions made in the Constitution 
should not be implemented or that 
we should stand in their way. is 
neither constitutional nor moral nor 
patriotic. 

It maY be, if we adopt the high 
level approach of considering pro-
blems objectively, the people them-
selves may not want two or three 
Maharashtras; they may the!JlSelves 
not want Gujarat and Saurashtra se-
parately. Therefore it is the po.orittve 
affection of the people that has to 
be the governing factor in the matter 
of making a State remain one or .two 
and not the jn)position of th" will 
from Delhi. It is this that . I am 
objecting W. . Everywhere it is known 
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and it is believed that only three or 
four . leaders make. up their mil)ds, 
decide whether a State should b"e 
divided or shOuld not be divided and 
lhen easily take up this IIl'gumen~ of 
floodgates being openej. If this flood..-
gate is not opened when the floods 
"re very high, it wiil not only wash 
away the dam but with it InIIlCbe, 
all of us win be washed a~y. I do 
not wallt that great tra&eriy to take 
place. 

T!).e mest fervent appeal I want to 
m~e I, that if the Gqyernmant OJ! a 
few leaders cannot take a decision, if 
they hwe got any impediments in 
their way-personal, political or 
Sta~let it be left to the free will 
anll the free v£>te of this House. I am 
sure the free vote of the House will 
make an atte:npt to be more objective, 
more nation a I and more iJnpartial 
than any decision given by me in 
particular or by anybody else. After 
all, Parliament will exercise its autho-
rity. 1 am s!,lre, this big number of 
520. even as the big electorate in a 
constituency, will ultimately do jus-
tice to tile proBlem that faeeII tile 
nation. Therefore, I am sure, havipg 
la.ken. n.ote of all these things, the 
G,o"ernment will' here and now make 
al;l announcement which will lead to 
the. hl)medi;lte solution of the pro-
blem, which is,not on,ly putting 
Telengana into torture but .tha rest of 
I ndia into anguish. 

..mr.ft ",fJft4iidAU (~): ~~ 
~,it7 'U'ilI' ij; am it;;it ~ 
ff'lfu ij; am it .ro ~ ~T ~ ~ 'R 
f~rit~~~m1it~~ 

~ ;;fro qm ~ g fRT it it<'f.t ifi'T '*' 
>1 "IlFr onfT "n~""T' ~ I it f~ it ~ 
"~T, ~'" ifi'IiT~ ~iiT it 1fT.mr 
;fr ~.fTl:f ~ ~ l1fCIi.roT I " 

'WI'el ~. t:r'li ~ ~ ;fn;f.t 

;ffir, ~ ~T ~ it 'fi '"'" " ~!R 
m<rr.rT ~ ~rit ~T ~ I ~i ~ 'lIT 

1937 (Ai) LS-13. 
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~r if>'tMJ. ~ srtmr ij;ftr~ ~ I 
"""" <mr'f .if ffi gt m ~.~ 
~ ifi'~ fill' <ffir ~ ~, "~r "nt;f\' t 
<tl~'f!I'T~~·t? __ 
~ om!' ~~ "n~;fr R' I 

What will be tM agfHly of tiJe 
c?uple who have been separateq by 
circumstances for a long time if, after 
re-union, they. have to think of ..... 
ration? How will the couple .'Sbwf,. 
der at that thought? 

~1Jf;Jf 'lft0l;mtr ~.1I'f f .. ft;r t I 

~~~"" 'ft;;;ifi'T~~ I ~. 
;fA' ~~ mor ifi'f 'fU<IT ~f~T'" ~ I 
it ~ if; ~·tJi '"~ ~ q'PfT ~ 
~ I 

"While the name of the ARdhra 
race was IIFst. mentioned over 
3,000 years ago in ',be Aitare,'a 
B~ahmanll;.from the third century 
B.C. onwards, their empire ex-
tended over a mlljor portion of 
India, far beyon4 ~ a~eas COR!-
prised in the Andhra Pradesh of 
today: The Andhc'a Satavahanas 
who ~led for 41 centuries 
beg,innin& from the Srd century 
B.C. had a highly developed ~ys
tem of admini$tratiBn comparable 
to the MlJl,Il'Yan, as deseriiJe4 b.y 
Ka~tilya. Then came the lk:lhva,. 
kus who ruled over the Krish~a 
and Gociavari valleys with their 
capital at Vijayapuri where the. 
giant Nagarjuna Sagar dam is 
now constructed. That was an 
e-a when the Mahayana Buddism 
flourished with Acharya Nagar-
juna presiding over the interna-
tilmal university at Sriparvatha. 
Then c.ama the Chalukyan kings 
followed by Kakatiyas in the 
twelfth century with Warangal. 
also known as "Andhra Nagara" 
ao; tko!ir capital and exteJ\cijBc 
.their SW.BY upto N eUore' ape;! 
Cuddapah districts, for about two 
centuries." . 



35.s - AUGUST 21, 1969 Separate Telengaata 356 

l~~r~l 

lt~· ;ft;f ~ m<'l'- !FT ~ mmr 
t 13,OOO~ ~ ~~ ~ql!F' 
<NT ~Tlt -umr it ~ mvf,q- 1 WrEI 

<m ~~ ~ '1<: ~ ~ Ifmlf 
~ 1 ~~;m;r) if1ft~ 
~m~CAim't~!FT~ 
;;r.:rIlIT 1 -umr it "lq"'~lliP" VI'Pr'f it 
'Ift~.wr~ ~~ 1 r.mrr mwf 
it; q-rif it; ~ iP" ~.wr ~-~lf 
it tro; 1 ~ oflf if q-q;ft- mrm;fi 
it ~ ~'l11t wif it; f~ n -.rtTff l!iT 

- 1!t')lfil~<'\+1 ~ m PIT m CAi <m 1ITlf 

~ mrriiit it ~mr 1 ~~ 
it;f~ it; ~ ;(~" ~ 'UlI\'mTlfr 
~~ 1 ;f~it;q~r"tifit~~ 
~ ~ qi;;iT -.rtTff it; ~ it ~ mr 1 
~m~~~llif 
:mui't ~ ~IJ. -.rtTff <m ~fn ~ ~ mrr-
-.r.fQ'WI 'Ifmf'I>'T~ 'I>'T~ it; 
.rr~-mvf ~ ~ ~m <tIT flr.rrif 
<m'lft~~W 1 ~~if 
~it;~it'\~itm~ 1 ~~ 
~~it;~~'I>'\-~m-~ 
gtl milF"ml'I>'T~~~r 
gt I ~ 19 <tIT ~ ~ it; lIfu-
f.Ifllrtif 'I>'T ;;it ~O'ti gt ~ '1ft ~ 
~ tit 0!!"1\1' fiI;ln' ~ I ~ 
~,orsft.mrr.roft~o~o<fto it;~ 
~lifmit;1ft~~t 1 ¢f 
~~ 

"With the formation of Andhra 
Pradesh State on 1-11-56, the 
long-cherished aspiration of the 
Telugu-speaking people for having 
a State of their own was achieve-
ed." 

.~Pi; m-~~~ 
lWIiN~~~~ 
it~ 1 ~rn:~ ~ ~~l 
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f-rfi!;;r ~ it ;m pr ~ ~ l!iT ~ 
~1~~'I>'T~it;~ 
it;~~~ it ~~ .wr~ 
<r;;llTTifT ~ 'I<'I'Tit <'I'lT 1 qm:r 
it lt~ ~ ~lf'RT 'I>'T;;r;mT it; 

""'""" ~ ~ 1 
"" ~o ~ (~i\?): 12 
IfmCAi~~~? 

~ o",n",id"'U: 12tii it 'J;W 
;;n'Iff ~ 1 if ~ '1ft <rnTifT ~ R fit; ~ 
~ ;;rIfTm: ~ ~!tiT, ~ 
rotf 0l:I'T'ITfu1 qR: 'Q~ <1",4W,illl 
'liT t I oft ~ i\m ~ \mit "(T"1T '1ft t, 
~-~ <l~ <mt '1ft ~ ~ f""'~MI~ 
<'I'Ttr'lft~m;;j-m~~~ 
if ~ filT-fT it; .wr ,,')- ~ I if ~~ Jj;ft 
;;iT ~ l!T1T '!><iff ~ fit; ~ ~ om: it ;;rt.r 
~ I ~~~ "1Tm~fIt;w.r 
.rm ~~ tro; ~ m<r ~ 'liT 
~~'Ift~~ I ........ (~) .... . 

~ ~ 1«1" 'I>'Tf~ I 
She has got a 'ochool there, an insti-
tution to which Government gives 
grants, and the school children are 
taken and put in the Satyagraha. I 
know about that satyagraha. I know 
the sentiments of the people. I did 
not want to attack .personally, but 
since she interrupted, I had to say 
this. 

~~ lfiiff ~ \iT ~ ~ Pi; 
f~ ~~;M-~it~m 
~ -.rtTff 'fi1 <lm fGIIT "1Tm t -? cit 
m~~~'fi1~m~~ 
it m ~ it <'I'lfTlTT ;;rHIT ~ I 

~ aI\'. ~, : Sio ~, I!O ~ I 
~'Ift<lm m ~~~ I iTT~ 
.wr ~ ~ ~ I ,!?;fr.r ~~ ~ I 

~ ...... "I..,ld"" : m<r,.r~ I 
(111«111') ........ . 
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III\'q ~ : ~T;fj iT '!'f ~ I 
SHRIMATI LAKSHMIKAN-

TAMMA: know the sentiments. 
I ( is a conspiracy against the 
people of Telengana by the 
vested interests and corrupt 
politicians. So I want to save the 
people of Telengana trom the cons-
piracy. 

III\'q ~ : qrq- ~r it ;fr;;r 
q'y7 VITA ~ ;;fR , 

"'~ "''''''' ... in .... , ~ ~ 
~ ~trr fit; if Bf'5 ir.r Wl" ~ I ~ ~<ft 
~ fit; ~ ~i5 .nor ;% iT I S>'f'fT m 
'fi"Tm f'fi" 'fi"1;r ~o ir.r w ~ I 

One day a driver without licence 
was driving a jeep going to the jail. 

SRRI G. VENKATASWAMY: I am 
a Member of Parliament. She does 
not know anything ... '" 

SHRIMATI LAKSRMIKANTAM-
:viA: • • (/11 teTTuptio11S) 

SHRI SURENDRANATH DWIVE-
DY: That word is unparliamentary. It 
should not go in the record. 

MR. SPEAKER: Please don't lose 
YOUr temper. That word will be ex-
punged. 

SHRIMATI LAKSHMIKANTAM-
MA: Please get it investigated. There 
was an unlicensed. 

SHRI C. K. BHATTACHARYY A 
(Raiganj): Mr. Dwivedv told you just 
no~ that it is an uI;parliamentary 
word and it should not be allowed to 
remain in the record. 

MR. SPEAKER: I have already ex-
punged it. 

SHRI C. K. BHATTACHARYYA: 
Yesterday the same word was used 
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repeatedly by Shri Jyotirmoy Basu In 
relation to Shri A. K. Sen. 

~ ~ srm (ort~): ~~ 
lf~, ire ~ ~ l[lif ~ I * f;;ffiOff 
~ ~ ;;ro ~ irf;;rir 

III\'q ~ : ¥it~ m ~ 
if 'filt ~ I lfi!: ~ &~ir fit; m;r cf~ 
'fi:l:T~, ~~~ I 

The word is definitely unparliamen-
tary. Wherever it occcurs it will be 
automatically expunged. 

SHRIMATI LAKSHMIKAN-
TAMMA: In this particular thing 
there iG an ailegation, a serious allega-
tion and it is my duty and it is the 
duty of all members of Parliament to 
see if anything Was wrong and if the 
iofe of an hon. member is involved. 
The person responsible should be 
punished and so I request the Minis-
ter to investigate into it and 
bring out the truth to the House. 
We do not know what it is, whether 
it is correct· or not. There is the 
other version also. We want to 
know the truth. The other version 
says that it was an unlicel15ed dri-
ver driving a jeep with 15 persons 
and (he same people who were enco-
uraged to throw stones by satyagra-
his at other threw stones at them, and 
the driver lost control. There are 
two versions. I do not want to give 
my opinion. How am I competent? 
The life of an hon. Member is invol-
"ed. It is our duty to see how such 
things had happened and the guilty 
persons should be punished. Let 
there be an inquiry into it. 

SHRI SURENDRANATH DWI-
VEDY: Let a Parliamentary Com-
mittee go into it. 

SHRIMATI LAKSHMIKANT-
AMMA: I do not want to go Into 
the details of those lapses and 
Gentlemen's Agreement and what 
happened to the 8 points proposals of 
the Prime Minister and all that. 

* "Expunged as ordered by the Chair. 
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!~_t~T: 

~"m~~~ifc: ~mit 
<mit """ g-t ~ ~ m it ~. 
~ if~ <!iWfT 'ff~ f I it ~ 
~~~~fiw;~fit;m-'lTT 
~sf"lf"~.'iI if~) m ~ I ~-lf ~ 
'Ilf~ ~ ~,.;r f.rlrivr ~ ~ :a-f"l<f 
~'H I ~~m?fitm-~~~ 
~~~fit;~~,.;r;fo~ 
~ ~ 'iff~ if fit; ~ <r 'Ii11f 
%-!IT ~ I 

q1iT llTifil.')<:r ;;rumrr ~T OiT it ~ 
r.. 16<'1'f. f~~' f~ ~,.;r 

~PT~ i it~"T~~fi!;~!f; 
mt ~~ I ~ ff~~~~ <m:'1 
~ 'lIT itiIT ifr ~i1I1l" if~, ~h: 
fzvfr~ ~ ~ 'Iff ~ , 

11ft sPr ~ ~ (~IfTw) itT! 
'lW: ~ mi, g I l:c'~ f~r~ ?i' 
'llrT ~ ~ , 

~~:~if;~
'fTq;;r, ~r ~k~ ~ fit; 'f.iR 95 lI'firnff 
f'lWf1 ~.rr Ji miff "fTlffl ~ ~ ~ 
'iff~~ I. ............ . 

SHRI M. N. REDDY: Which ~yndi_ 
cate? 

SHRI M. V. KRISHNAPPA (Hos-
kate): There are various syndicates, 
all-India syndicate; Andhra syndi-
nte; M~".;ore syndicate and in every 
province there is syndicate. 

SHRIMATI LAKSHMIKANTAM-
MA; It has come in the papers. 
I Iurve Fead it. You can ask the 
Vice-chancellor. 

SHRI M. N. REDDY: That is why 
,,'e ;';;llnt' a Parliamentary Committee. 

SHRlMA TI LAKSHMIKAN-
TAMMA: If the will of the 5 per 
':ent of 1 he Htudents Wi:re to prevail 

against the will of the 95 per cent of 
the stUdents, is it democracy? 95 per 
cent students wanteci to go to the 
classes and 5 per cent were engaged in 
agitation. What is to become to the 
fate of the country? What is to be-
come to the future of the state, to the 
futUf'e of the nation? I can show mv 
fist. . . . • 

SHRI M. V. KRISHNAPPA: We 
are all afraid of it. 

AN HON MEMBER: We seek pro-
te~tion. 

SHRlMATI LAKSHMIKANTAM-
MA: The other day there 
was a meeting in my constituency. 
50,000 people were there who are for 
integration. All are not for separa-
tion. Why do they set fire to petrol 
bunks. why do they incite people? I 
have visited many shops; I have talk-
ed to shopkeepers. What are they 
saying? They are disgusted with the 
agitation. There will be mob fury 
against agitation. They are organis-
ing and doing So many things. Be-
cause agitators resort to violence, 
Government resorts to firing; some 
people will have to die. This crime 
of death of so many innocent chil-
dren, they may be my children or 
somebody else's children, is very 
serious. Telengana should be saved, 
should be protected, from these indis-
creet decisions of the corrupt politi-
ciaBs. Why do you want to use chil-
dren as gunfodder. why do you use 
violence, petrol, stones. Is this the 
way of functioning in a democracy, I 
ask. Mr. Krishnappa was talklDg 
yesterday about jail prisoners and 
sayinl( Mr. Brahmananda Reddy was 
in jail but not Chenna Reddy .... 

SHRI M. V. KRISHNAPPA: I ~sk
ed who is in jail. whether Brahma-
nanda Reddy or Chenna Reddy, be-
cause police WS'3 surrounding .111 of 
them. 

SHRTMATI LAKSHMIKANTAM-
MA· T can answer that. Even before 
lh •. l· what happened? Some children 
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were killed ~n police firing, the pa-
rents of children, the mothers, lots of 
these people went and raided Chenna 
Reddy's house and said, you are res-
ponsible for killing OUr children. 
This mob fury he could not stand. 
He was not even staying in his house. 
He vacated his house out of fear. 
He was in another house. He :nsur-
ed that house, I was tOld, and was 
staying with somebody else, from 
which he was arrested. Sir, I cannot 
allow the fate of Telengana to be 
deCided by vested interests. These 
goondas should not be allowed to 
destroy democracy. 

SHRI M. N. REDDY: On a 1)oint 
of order. I take serious exception to 
~his. If every Congress leader is a 
goonda-because it is all created by 
Congreoos leaders-if she accepts that 
all the Congress leaders are goonda~ 
and rowd ies, we will accept that. 

SHRIMATI LAKSHMIKANTAM-
MA: The hon. member was talking 
about what Shri Brahmananda Reddy 
was doing during election canvassing. 
What was its relevancy, I do not 
know. 

Hyderabad has a history of goon-
das. There are about 5,000 of them 
trained, brought up and maiutained 
by some of the business people. I 
am not talking of the political goon-
das. That is a different thing. But I 
am talking of the real goondas paid 
and maintained. During the Razakar 
trouble, these goondas were main-
tained by Marwari businessmen to 
provide for the eventuality of com-
munal troubles breaking out. When 
there was communal fight, they used 
to make use of these goondas. 

Another thing is that these people 
'Yere lending money at very high 
rates of interest to small business 
people in Telengana and to farmers 
at the rate of 30, 40 or even 100 pker 
cent. Then for collecting the interest, 
they had to employ goondas. They 
were pressed into service for this 
purpose. When the Andhras came 
there, the situation changed. Tll~ 
Andhras are enterprising people. They 

were lending money at 2 and 4 per cent 
on easy terms. So thOSe people found 
in the Andhras their enemies and 
competitors. They wanted to get rid 
of these Andhras who were really 
servitlg the people of Telengana. 

Shri Prakash Vir Sha',tri talked 
about industrialisation. In the central 
sector, Rs. 110 crores were'invested in 
Andhra Pradesh, Rs. 80 crores ilUt of 
it has been spent in Telengana and 
only Rs. 30 crores in the reoot of the 
State, We want mOre development. 
Due to the agitation, there has been 
a loss in this field. Otherwise, we 
could have had more development 
and more r.n0ney spent. 

As regards fertiJio,er, I am glad to 
say that in Telengana we are getting 
a unit in the public sector. The pri-
vate sector wa', given a licence for 
starting a factory, but all theSe 8-10 
years, they have not done it. The 
private sector has failed Telengana. 

The people of Telengana are brave 
fighters. Tqey have .got the capacity 
to develop and prosper. 

MR. SPEAKER: I have been re-
peatedly ringing the bell and ap-
pealing to the hon. lady member to 
conclude. I am feeling very ~elpless, 

SHRIMA'fl LAKSHMIKANTAM-
MA: The vested interests are creat-
ing ali this trouble. Let them face 
facts. Let them face the people on the 
same platform and then we will see 
who will win the confidence of the 
people llf Telengana. Instead of that, 
they egg on young children to go 
about with stones and petrol and in-
dulge in de~truction of property. They 
are adopting tactics reminiscent of 
the cow agitation here sometime back, 
Let them give up CIA tactics. 

Let there be an investigation into 
all these things, and let justice be 
done. What is happening now is that 
in the name of the people of Telen-
gana, all these things are done and 
unrest and confusion is created. We 
know who are the fighters. Violent 
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methods, have 'been used. So let there 
be an investigation and let jU!!tice be 
done. If you dare to break these 
bounds of Telengana-~aking peo-
ple, there will be a revolt among the 
people of Telengana for justice. 

MR. SPEAKER: The hon. Minsiter 
will reply tomorrow. 

BUSINESS ADVISORY COMMITTEE 
THIRTY -NINTH REPORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH): I present the Thir',-

ninth Report of the BusiDess AdvisGry 
Committee. 

AN HON. MEMBER: What is it 
about? 

MR. SPEAKER: Two motiODll have 
been added, one concerning floods 
and the other about sugarcane prices 
and allied matters. Then there is a 
sitting proposed on the 30th. 

18 brs. 

The Lok Sabha. then adjourned till 
Eleven of the Clock on Friday, AUQ-
gust 22, 11169lSTavana 31, 1881 (Saka). 

GMGlP.ND-LS 11-1937 (Ai) LS-3-11-69-1o.16. 


